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*THE HYDERABAD INFECTIOUS DISEASES -
ACT, 1950. ‘ - ‘
No. x110f1950 e

Whereas it is expedient to prov1de for the better preventlon :
and control of mfectlous dlseases ;

It is hereby enacted as follows —

1. (a) This Act may be called the Hyderabad Infectious Short title,

tent and
Dlseases Act, 1950, S commence-

(0) It extends to the whole of the Hyderabad State ment.

(¢) It shall come mto force from the date of its publication
in the Jarida.

2. In this Act un]ess there is anything repugnant in the Definitions.
subject or context— :

(1) * Building ” includes a house, outhouse, stable, latrm,
godown, shed, urinal, hut and any other such structure, whether
of masonry, Wood bricks, mud, metal or any other material
whatsoever ; . : ‘

(2) “ Dwelling House *” means a bulldmg constructed used
or adapted to be used, wholly or principally, for human hablta-
tion or in connectmn therewith ;

.(8) * Executive Authority ” means the Pres1dent or such -
other functionary of a local authority as is vested thh general
executive powers ;

(4,) * Factory ' means any premises mcludmg the precmcts
thereof, wherein any industrial, manufacturing or trade process
is carried on with the aid of steam, water, oil, gas, electrical
or any other form of power which is mecha.mcally transmitted .
and is not generated by human or animal agency ;

(5) * Food ” includes every article consumed or used by
man, for food, drink, or chewing, and all materials used or ad-
mixed in the comopsition or preparation of such article ard
shall also include flavouring and colouring matter and condiments;

(6) ‘‘ Health Officer ” means the Health Officer employed
by the local authority concerned or if there is no such ofﬁcer,
the Health Officer of the district; -

(7) *“ Hut” means any building ‘which is constructed princi-
pelly of wood, mud, leaves, grass thatch, thatees or metallic
sheets, and includes any temporary structure of whatever size

———

* Published in Jarida No, (29) dated 17th April, 1950;.
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or any small building of whatevei' material made which the local
authority may declare to be a hut for the purposes of this Act ;

(8) * Infectious Disease” means (a) acute influenzal
neumonia,’ (¥) anthrax, (¢} cerebro-spinalfever, (d) chicken-pox,
&) cholera, (f) diphtheria,(g) entericfever, (k)leprosy, (i) measles,
(7) plague, (k) rabies, (1) relapsing fever, (m) scarlet fever, (n)
small-pox, (o) tuberculosis, (p) typhus, (g) yaws, (r) any other
disease which the Government may, from time to time, by
notification in the Jarida, declare to be an infectious disease
either generally throughout the State or in such part or parts
thereof as may be specified in the notifications;

(9) *“Local Area* means the area within the jurisdiction
tof<a - local” authority; = - A o
"7 (10) *“Local Authority ”’ means —
(%) in a municipality, the Municipal Committee ;
" (41) 'in'a town not being a municipality, the Town Com-
mittee ;
vpoose o (418) in . a cantonment, the Cantonment Board ;

(iv) in an area under the control of a District Board;
that. Board ;. o .

“(11),*“ Lodging House ” means a hotel, boarding house
choultry, dharmasala’ of rest-house not maintained by the Go-
vernment or a local authority, or any place where casual visitors
are received and: provided -with sleeping accommodation, with
or without -food,.on payment, but does not include— o

(@) a students’ hostel under public off'recognized control,

I (b) a house used for the accommodation of visitors to
a fair or festival, or . :

~(¢) retiring rooms provided in railway premises for the
use: of passengers or railway servants;

(12) * Medical Practitioner > means any person practising
medicine including a practitioner of an indigenous system of
medicine ; o ‘

(18) ‘“ Occupier ” means any person in actiial possession
of any land or building or part thereof, and includes an owner
in actual possession, and a tenant or licensee, whether such"
tenant or licensee is liable to pay rent or not;

(14) ¥ Owner ” includes the.person for the time being
receiving or entitled to receive, whether on his own.account
or as agent, trustee, guardian, manager or receiver for another
person. or -estate -or for:ahy religious or charitablé purposes,
the rent or profits of the property in connection with which the
word .is used; - .- ... : '

(15) ‘* Work place ”’ means any. premises including.the .
precinets thereof, (not being a factory or'a workshop) wherein
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is carried on any industrial, manufacturing or trade process,
at which not less than five persons are .employed for wages-or
any other remuneration ; B

(16) ‘“ Workshop” means any premises including the
precincts thereof (not being a factory), wherein any article or
part of an article is made, repaired, altered, ornamented, finish.
ed or other wise adapted for use on a commercial basis and not
less than five persons are employed for that purpose for wages
or- any  other remuneration. ' :

3. (a) Every mzdical practitioner who in the course of his Obligations
practice becomes congnizant of the existence of any infectious to convey
diseases in any private or public dwelling other than a public information.
hospital, or of any mgrtality among rats, cats, squirrels, monkeys
or other animals in circumstances suggesting that the mortality
is attributable to an infectious disease transmissible to man,
and o ‘ ‘ :

(b) every person in charge (in the capacity of manager
of a factory, head of an institution, head of a family owner
or occupier, or in any other capacity whatsoever) of any

. premises who knows or has reason to believe that in such pre-

" mises any personissuffering from, or has died as the result of,
an infectious disease or that there has been in such premises
any mortality among rats, cats, squirrels, monkeys or other
animals in circumstances suggesting that the mortality is
attributable to an infectious disease transmissible to man,

shall, if the c.asje has not already been reported, convey in-
formation of the same with the least possible delay— - -

(1).(a) in' a Municipal area, to the Executive Authority,
or Health Officer, or to a Health or Sanitary Inspector ;

: (b) in_any other area, to the Health Officer or to a
Health or Sanitary Inspector, or to the village Headman ;
~and : 4 : :

: (2) to such authority, if any; as Government may by
~notification in the Jarida specify in this behalf.

v 4. (1) The Health Officer or any person authorised by him Powerof

in this behalf may— ::Iizyptr:vm-

~(a) at all reasonable hours, inspect with or without gzgsu.r\e;s
assistants any place in which any infectious disease is reported ™ o
or suspzcted to exist, without notice in the case of factories, ~ ¢
workshops, workplaces, offices, business places ‘and the like

and after giving such notice as may appear to him reason-

able in other cases, including dwelling houses, and’

‘ (b) take such measures as he may consider necessary to
prevent thz spread of such disease beyond such place.

" (2) The powers conferred by sub-section (1) on the Health
Officer, may, in municipal areas, be exercised also by the Exeeu-
tive Authority or any person authorised by such authority.

35 o
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- (8) Whoever obstructs the exercise of the powers con-
ferred by sub-section (1) or sub-section (2), shall be punishable
with imprisonment which may extend to three months or with
fine not exceeding one hundred rupees or with both

' (1) If it appears to the Health Ofﬁcer that any person 1s

‘ sufferlng from an infectious disease, and that such person—

= (@) (%) is without proper lodgmg or accommodation, or
(#2) islodgedin a place occupled by more than one family, or

" (48) s without medical supervision dxrected to the preven-
tlon of ‘the spread of the disease, or

" (¢v) 18 in4 place where his presence is a danrrer to the people
in the neighbourhood'; and

(b) should be removed to a hospltal or other place at which’
pa’uents suffering from such diseases are received for treatment
the . Health : Officer may :remove such person or -cause
him to be removed to such hospital or place.

“(2) If any woman who, according to custom, does not appear
in pubhc, is removed to any such hospital or place — .

N0 the removal shall be effected in Such a way as to preserve
her privacy ; and.

(u) epﬂmal accommodatlon shall be prOV1ded for her in
such hospital or place,

'(8) No person shall leave, or be taken away from, any hos-
pital or other place referred to in sub-section (1) without the perm-
ission of tne med1cal Officer -in-charge.or of the Health Officer.

) Whoever—- " '

(a) obstructs the removal of any person to any. bospltal or

- 'other place under sub-section (1), or

NN

Pfohxbltmn .

of the
exposure of

3

other per-

sons to

infection, -

.fine not exceeding hundred rupees, or with both.

() eayes or takes'away any person from, any such hospital
or place in contravention of sub-section (8), shall be punished
with imprisonment which may extend to three months, or with

‘

6.. No person who knows that he is suﬂ'erln«r from an infec-

tious disease shall expose other persons to the msk of mfectlon

bv hls presence or conduct in—

\(a) any street or pubhc place,_

“(b) ‘any - market theatre’ or other place of entertamment
or assemblv, or

(c) any school college, playground or other similar place, or

(d) any hotel hostel boardmg house, chou‘try, rest house
or club, or, ;" T

'SAI,’;, . o

(e) any factory or shop
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" Ezplanation. Za person shall be deemed to know that he is
suﬁ'ermg from an infectious disease within the meaning .of; this
section if he has been informed by the Health Officer or any;other
officer of the Public Health Department of the Government riot
below the rank of a Health Inspector, or by a medlcal practltloner
that he is so" suffering.

}

7. No person shall whlle suffering from, or in mrcumstances Infected: |

in which he is likely to spread any infectious disease ;. .., . Persons,not
. " to engage in

(a) make, carry or offer for sale, or take ény part in the certain _
business ‘of making, carrying or- oﬁ"erlng for sale, any artlcle of tr"(‘:ﬁes ?Fd '
food for human consumption ; S ; ocolipations,

'« (b) engage in any other occupation: Wlthout a spemal permlt
- from the Health Officer of the local authority concerned or other-
Wxse than in accordance with the conditions specified -therein. -

-8, (1) If it appears to the Health OfﬁCeI' that the destruc- Destruction
. tion of any hut or shed or of any bedding or other article likely mffe:ttegr
__to retain infection is necessary to prevent the spread of any infec- materials to
“tious disease, he may, after giving to the owner such- previous prevent
. notice of his intention as may in the circumstances of ‘the case spread of in-
-appear to him reasonable; take measures for having: such hut or fection.
:shed and all the materials thereof or as the.case may be. such

beddlno' or. other article destroyed TR e e

N

"(2) ‘Such compensation as the local autohrlty may cons1der
reasonable, shall be paid to any person who in its opinior’ sus-
,tainsloss by the destruction of any hut, shed, bedding, or other
article under the powers conferred by sub-section (1) but save
“as provided in this sub-section, no ~claim for compensatlon ‘shall
‘lie for any loss or damage caused by any exerc1se of the ‘powers
aforesald .

9. If on the applxcatlon of the Health Ofﬁcer, the executlve Closure of
authorlty is satisfied thatit is necessary in the interests of public lodging
health that a lodging house or any place where articles of food "°Uses:
‘are sold, prepared, stored, exposed for sale, or distributed, should
be closed on account of the existence or recent occurrence in such
lodging house, or place of a case of infectious disease, the execu-

‘tive authorlty may by order, direct it to-beclosed until the expiry
‘of suchperiod  as may be specified in the ordér or until it is cert1-
ﬁed by the Health Ofﬁcer to be free from lnfectlon :

10, No person shall——- T © i i Infected
. e clothes not - ¢

(1) sendortake to any laundryor publlc wash house or any ,:“g ﬂ%ﬁ%’g

pubhc water-course, tank or well, for the purpose of belng washed,
or to any place for the purpose of being cleaned, any clothing,
bedding or other article which he knows to have been «exposed
- to infection from an infectious disease, unless such article has .
been disinfected by, or to the satisfaction of the Health,Offi-... -
«cer or unless under instructions from him, it is sent with proper -
precaut1ons to a laundry for the purpose . of . dlsmfectmn with " -
notlce that it has been exposed to. mfectmn B (
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(2) place or cause or permit to be placed in any dustbin
or other receptacle for the deposit of refuse any matter which he
knows to have been exposed to infection from any mfectxous
disease and which ha.s not been dlslnfeeted :

11. (]) No person who knows that he is suﬂ"ermg from an
infectious disease shall—
(a) enter any public conveyance used for the conveyance
of passengers at separate fares, or
" (b) enter any other public conVeyance, without pre-
V1ously notifying the owner, driver or conductor thereof that
_person he is so suffering.

(2) No person having the care of a person whom he knows
to be suffering from an mfectlous disease shall permlt that

- to be carrled—

(a) in any pubhc conveyance used for the conveyance of
" passengers at separate fares,

(b) in any other public conveyance, without previously
notifying the owner, driver or conductor thereof that the per-
son is so suffering, ‘ . 4

(8) The owner, driver or conductor of a pubhc conveyance
used for the conveyance of passengers at separate fares shall
not convey therein a person whom he knows to be suffering from
an infectious disease, at any time when a passenger not suﬂ‘ermg
from such disease is being conveyed therein : .

" Provided that a person suffering from an 1nfect10us disease
may be.conveyed in the publi¢ conveyance aforesaid, in such
cases of emergency and subject to such restrictions and safe-
guards as may be notified by Government.

(4) The owner or driver of any other public conveyance

" may refuse to convey therein any person suffering from an in-

fectious disease until he has been paid a sum sufficient to cover

-any loss and expense which will be incurred by reason of the

provisions of the next succeeding sub-section.

(5) It a person suffering from an infectious disease is con-
veyed in a public conveyance, the person in charge thereof shall
as soon as practicable give notice to the Health Officer of thelocal
area in which the conveyance is usually kept and before per-
mitting any other person to enter the conveyance shall cause

; e1t to be disinfected.

Letting or

(6) The Health Officer when SO requested by the person
in charge of a public conveyance in which a person suffering
from an‘infectious disease has been conveyed shall provide for
its dxsmfectlon

12. No person, shall without a special permit from the -

sub-letting & ffealth Officer, let or sub-let or permit or suffer any prospective

building
cccupied by
an mfected
person.

tenant to enter, a building in which he knows or has reason to
believe that a person has been suffering from an infectious dis-
ease within the three months immediately preceding.
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- - :
~ . 18." (1) If there occurs on any premises— Forbidding
e S . . L : - ' work in
© (a) a’case of infectious disease, or .- .. infected

(b) any mortality among rats, cats, squirrels, monkeys premises.

‘or other animals in such circumstances as are referred to in
-section 8, . o '

‘the Health Officer may, whether in the case referred to in clause
(@) the person suffering from the disease has been removed from
‘the premises or not, make an order forbidding any work to which
this section applies to be given out.to any person living or work-
ing on these premises or in such part thereof as may be specified
in the order, and any order so. made may be served on the oc-
cupier of the factory from which the work is given out or on
“any contractor employed by such. occupier. -

(2) An order under this section may be expressed to be
“operative for a specified time or until the premises or any part
ythereof specified in the order have been disinfected to the satis- -
faction of the Health Officer, or may be expressed to be in-
.operative so long as any other reasonable precautions specified
-in the order are taken. : .

(8) This section applies to the making, cleaning, washing,
-altering, ornamenting, finishing or repairing of wearing apparel
-and any work incidental thereto, and to such other classes of
-work as may, from time to time be notified by the Director of
Public Health. - ' '

"' 14, 'No person who knows that he is suffering from any Prohibition
infectious disease shall take any book, or cause any book to be of use of.
taken for his use, or use any book taken from any public or public libra-

: : s . : : -~ 1y infected
_circulating library. persons,

‘15, (1) No person having the charge or control of the body bD(;flli)gs?)IfOf/‘v
of any person who has died while suffering from an infectious ersons A
.disease shall permit or suffer persons to come unnecessarily dying from"
into contact with, or proximity to the body. o g;fsectious

. : ’ €ase.
. (2) No person shall, without the sanction in writing of :
‘thé Health Officer or of a person authorised by him in this be-
“half, retain in' any premises (elsewhere than in a public mor-
“tuary) for more than twelve hours the body of any person who
.has while suffering from an infectious disease. . - .

(8) (a) If any such body (not being a body kept in a
‘mortuary) remains- undisposed of for more than twelve hours
- without the sanction referred to in sub-section (2), or

' if the dead body of any person is retained in any build-
“ing so as to endanger the health of the inmates of such building,
‘or of any adjoining or neighbouring building, '

... . any Magistrate may, on the application of any Helath
_Officer or of a person authorized by him in this behalf order
‘the body to be removed and disposed of within a specified time.
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(b) A Magistrate may, in the case of the body of a person .
who has died while suffering from an infectious disease er in
any other case in which he considers the immediate disposal
of the dead body necessary, direct the body. to be so disposed
of, unless the friends or the relatives of the deceased undertake
the disposal of the body within a time specified in the order.

(c) The expenses of the removal and disposal of any -
body undeér clause (a) or clause (b) shall be borne by the local
authority, but such expense may be recovered, as if it were a ..

- tax due to it, by the local authority from any person who would

have been legally liable therefor but for such removal and dis-
posal unless in the opinion of the local authority he is too poor

‘to admit of the recovery of such expense.

(4) (d) If any persvon dies in a ‘BOSpital» or a place of

. temporary accommodation for the sick while suffering from an

infectious disease and the Health Officer certifies that in his
opinion it is desirable, in order to prevent the spread of infec-
tion, that the body should not be removed from such hospital
or place except for the purpose of being taken direct to burial
or burning ground or a crematorium for being forthwith buried -
or cremated, no person shall remove the body from the hospital
or place except for such a purpose. BT :
. (b) When the body is removed:for the purpose afore-
said it shall forthwith be taken direct to a burial or burning-
ground or a crematorium, and there buried or cremated with. -
the least practicable delay. BT

(5) Without the permission of the Health ' Officer no
person shall cause or permit to be carried in a public conveyance
the dead body of any person who had died while suffering from
an infectious disease. : S K o

fyl

16. (1) In the event of the prevalence or threatened out-

Government break of an infectious disease in any local area, the Government

to confer
special
powers
on officers
to control
infectious
diseases,

- may, by notifiction— -

(a) declare-that such local area is visited or threatened
with an outbreak an infectious disease, and~ :

(6) confer on the Health Officer or any other officer of
the local authority concerned, or on any officer of the Govern-
ment all or any of the powers. specified in sub-section (2).

v+ (2) The powers which may be conferred 'under sub-section

(1) are—° . o ,
(). power to order the evacuation of infected houses and

houses adjoining them or in'their neighbourhood, or generally
, of all houses in an infected locality ;. L

(b) power to make vaccination and pre\féhtive inocula-

tions compulsory subject to the provisions of sub-section (3);
(¢) power to direct— o ‘

(i) that persons arriving from Qlace -outside the loeal

area, or residing in-any building adjacent to, or in the
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neighbourhood of, an intected building, shall be -examinel
by any specified medical officer or by any one of a specified
. class of medical officers ;

(#7) that the clothing, bedding or other articles
belonging to such persons shall be disinfected, if there is

reason to suspect that they have been exposed to infection ;
and : i : :

(¢i7)’ that any such person shall give his address and
present himself daily for medical examination at a specified -
time and place, for a period not exceeding ten days ;

(d) power to take such measures as may be necessary—

%) in respect of, ‘or in relation to, persons exposed to ¢
. infection from any infectious disease, or likely to . infect
., ~other persons with any such disease, and co

(42} in respect of, or in relation to, articles exposed to
infection from any infectious disease, or likely to infect
persons with any such disease,

" including in case (i) the placing of restrictions on the
movements of such persons, and in case. (i) the destruc-
tion of such articles and the placing of restriction on their
-export from, import into, or transport within, the local area;

" (e) power to direct that at any place within - or outside .
- the local area, any consignment of grain exported from or
imported into, such area by rail, 'road or otherwise, shall be
examined, and if necessary, unloaded and disinfected in any
specified manner ; and

f) power to close all or any éxisting markets and to
~ appoint special places where markets may be held:

(8} (a) If any person, or 4 child in the care of any person
is sought to be vaccinated or inoculated in pursuance of. the
power referred to in clause (b) of sub-section (2) and such person
declares before a Magistrate specially empowerd by the Govern-
ment in this behalf that as a result of a careful inquiry into the
subject, he believes that such vaccination or inoculation will be .
injurious to his health or the health of the child, as the case may
be, the Magistrate may, after giving notice to the Health Officer
and hearing any representations made by him or on his behalf,
exempt such person or child trom vaccination or inoculation, on
condition of the person aforesaid undertaking to subject himself
and the members of his family to isolation of such description-
and for such period and to such further restriction, if any, as may
be directed by the Magistrate :

~ Provided that any exemption granted under this clause
shall cease to have effect atter a conviction under clause (b) and
no exemption shall be granted to any person or to a child in the
- case of any person who has been so convicted.

b} Any person who commits a breach of any under-
taking given by him under clause (@) shall be punished with

imprisonment which may extend .to three months, or with
fine, or with both,
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(4) Any officer on, whom powers are conferred by a noti-

" fication under sub-section (1) shall, subject to such limitations,
_restrictions and conditions, if any, as the Government may in

the same or in any subsequent notification impose, exercise
every power so conferred on him until it is withdrawn by noti-
fication. o _ L

(5) The local authority may in its discretion, give com-
pensation to any person who in its opinion has sustained subs-
tantial loss by the destruction.of any property under the powers

- conferred by this section; but save as provided in this sub-section,

Power of
Magistrate
to prohibit
an assembly
of fifty or
more per-
sons.

no claim for compensation shall lie for any loss or damage caused
by any exercise of the powers aforesaid.

17. In the event of the prevalence of an infectious disease
in ady local area, any Magistrate, having local jurisdiction shall
on the application of the Health Officer, have power to prohibit
either generally, or by special order in any individual case, as-

" semblages consisting of any number of persons exceeding fifty

in any place whether public or private, or in any circumstances,
or for any purpose, if in his. opinion such assemblages in such
place, in such circumstances or for such purpose, would be likely

_ to become a means- of spreading the disease or of rendering it

‘Destruction
of rates,
mice ete.

Prevention
of infec-
fious dis-
eases trans-
missible
from
animals.

more virulent. o

18. (1) The occupier of every premises, or if the premises
are unoccupied, the owner thereof, shall take such steps as may
be reasonably practicable for the destruction of rats, mice and
other animals susceptible to plague infesting such premises,

(2) Where the Health, Officer is of opinion that the occu-
pier or owner of any premises has failed to fulfil the obligation
laid on him by sub-section (1) he may either— o

. (a) serve a notice on such occupier or owner, requiring

him to take such steps and within such time as may be spe-
- cified in the notice, or . ‘ ‘

(b) enter upon such premises and take such steps as may
be necessary for the purpose of destroying the rats, mice
and other animals susceptible to plague infecting the same,
after giving not less than twenty-four hours previous notice

. to sueh occupier or owner,

(8) Any expenses incurred under clause (b) of sub-section
(2) may be recovered by the local authority concerned from the

“occupier or owner, as the case may be, as if it were a tax due from
‘him to the local authority. o .

~19.. If, in any local area, any infectious disease transmis-
sible to man breaks out or is, in the opinion of the Health
Officer, likely’ to break out, amongst cattle or other animals,
it shall be the duty of the Health Officer to recommend to the
local authority the adoption of such measures as he may deem
necessary for suppressing or mitigating the disease or for pre-
venting the outbreak or:threatened outbreak thereof and the
local authority shall consider such recommendations and take
such action thereon as to it may seem suitable,
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L /

- 20, (1) In the event of the prevalence or threatened out- Appoint.
break of any infectious disease in any local area, or of any un- 2 d%n: ggal
usual mortality therein, the local authority concerned shall Healltlh Staff,
provide such additional staff, medicines, appliances, equip-
ment and other things as may, in the opinion of the Director of
Public Health be necessary for the treatment of such infectious
disease and preventing it from spreading, or for investigating
the cause of such mortallty and preventing it, as the case may

be.. ‘

(2) In the event aforesald if the Dlrector of Pubhc Health
consxders that immediate action is necessary in the interest of
public health, he may with the previous sanction of Government,
notwithstanding anything contained in sub-section (1), appoint
such additional staff and obtain such .medicines, appliances,
equipment and other things as may be necessary and the ex-
penses incurred in respect thereof shall be met from the funds
of the ]ocal authority. -

(3) Every appomtment made under sub-section (2) - -shatl
be reported forthwith to the executive authority and by such
authorxty to the local authority concerned at its next meetmg

S (1) (a) Thé local authorxty may, ‘and if so required by Provision
Government, shall, provide or cause to be provided, hospitals, :::anmca‘g}
wards or other plaees for the reception and treatment of per-jg  He°

sons suffermg from 1nfectlous disease. : hospitals
and wards,
(b) For the purpose' of the receptlon and treatment of

such persons a local authority may-——.

(7) itself bulldzsuch hospltals, wards or places of recep-
tlon, or : ; _ . .

(u) contract for the use of any such hosplta] or part
-of a hospital or place of receptlon,

. (%) enter into an agreement w1th any person havmg
_the management of any such hospital, for the reception and
treatment therem, of persons suﬁ'ermg from 1nfect10us di-

seases.

(c) For the purpose aforesa.ld two or more local autho-
rities may in combination provide a common thpltal or place
of reception.

(2) A local authorxty shall not be deemed to have dis-
charged its obligation under sub-section (1) unless the hospitals,
wards or places of reception in question are maintained 1n ac-.
cordance with such general or special orders as may from time -
time be 1ssued by ‘the Director of Pubhc Health ‘

92, "A local authority. may, and if. S0 requxred by the D1- Provision of

rector of Public Health shall-- . 2{1; ulances, ’

.

<~ (a) prov1de and’ mamtam sultable conveyances, ‘with
sufficient attendants and other requisites, for the free carriage.
of persons suffering from any infectious dlsease, and

36
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+ .. . (b) provide proper. places and apparatus and establish-
.ment, for the disinfection of conveyances, clothing, bedding or
other articlés which hdve been exposed to. infection and when
-any conveyance, clothing, bedding or- articles are brought to
any such place for disinfection, may cause them, at its discre-
tion, to be disinfected, either free of charge, or on payment of
such fee as it may fix. o o o

Prohibition " 95 (y) If it-ai)pears'to the Health Officer that the 'Watér;

of the use of .

water from
suspected
source.

" Ocecupation
of house to
prevent the
spread of
infectjon, .

Penalties
for offences.

in any tank, well or other place, if used for drinking or any other
domestic purpose, is likely toendanger or cause the spread of
any infectious disease he may by public notice, prohibit the:
removal or use of the said water generally or.for any . specified
doimestic purpose. S P R

_ (2) No person shall remove or use any water in respect of
which any such notice has been issued in contravention of the
terms’ thereof. o ' ' : ) .

t 24, (1) The Health Officer may, in case of emergency, with
the sanction of the First Taluqdar, enter upon, occupy and use, -
or depute any person to enter upon, occupy.and use any buil-.
ding or place which in the opinion of the Health Officer, is re-
-quired, and is suitable for any purpose connected with the
;;p(rAeve_nvtion or:control of infection from an infectious disease:

! Provided that, if the building or place is occupied, notice -

.;shall be given in writing to the occupant, or be conspicuously
affixed on such building or place, not less than thirty-six hours
before it is entered upon: - EE :

- . (2) The owner or:lessee of such building or place shall
be entitled to compensation for -any damage or expenses in-
curred and to a reasonable rent for the period during which it
has been occupied or used, for any of the purposes referred to
in sub-section (1), such compensation and rent shall be fixed
by the First Taluqdar. e - D

(3) The Health Officer shall, when any such building or
place ceases to be occupied or used for any of the purposes
aforesaid, cause it to be thoroughly disinfected and cleansed.

- 95. (1) Whoever— =~ 2

(@) contravenes any of the provisions of this Act spe-

' qiﬁéd in tvhe ﬁrst'a'md second columns of schedule 1, or

", (b) contravenes any rule or order made under any of
the provisions so specified, or PR L L

(¢) fails ‘to comply with any direction lawfully given '
_to him, or any requisition lawfully made upon him, under or
“in pursuance of any of the said provisions, . L

‘shall be punished with fine which may extend. to the amount
mentioned in that behalf in the fourth column of the said .
schedule, o : ’
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(2) Whoever after having been convicted of—

(@) contravening any of the provisions of this Act spe-
cified in the first and second columns ©of schedule II, or

()] contravening any rule or order made under any ‘of

r-the prov1smns so- specified, or. - - o on e s .

: (e)y falhng to comply with any direction Iawfnlly given to -
-him’ or any requisition lawfully made upon - him, under
or in pursuance of any of the sa1d prov1s1ons, ;
contlnues to contravene the said provision . or the said rule or -
order, or continues to fail to comply with the said . direction or
requisition, shall be punished for each day after the previous
date of conviction during which he continues so to offend, with
fine which may extend to the amount mentioned in that behalf
.in the fourth column of the said.schedule. L \.'; ;
Ewplanatwn —The entries i the third colufnn of schedules I
and II headed ‘ Subject’ are not intended as definitions of the
offences described in the provisions specified in the first and
second columns thereof, or even as abstracts of those provisions,
~but are inserted merely as references to the sub]ect dealt Wlth o
- therein, : : ) Loy

26. Government may by notlﬁcatlon in the Jarida make ' Rules,
tules consistéent with this Act for the carrymg out’ of the pur-
/ poses thereof . S _ o %

27. Any provision of law in force 1mmed1ate1y before the Inconsistent
‘tommencement of this Act which is inconsistent with this Act'provisions
shall, to the extent of the inconsistency, cease to have effect save °fla“’t"°
asrespects things done of omltted to be done before the commence-: ﬁgi,fegeet‘

hient of ‘this Aet. ‘; ;
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ScrEDULE 1. ‘
'ORDINARY PENALTIES.

[ See section 25 (1) ]..

f1950: HYD, ACT Xit

hibiting the use of unwholesome
water.

Sec- [Sub-section Subject Fine which may
tion | or clause S be imposed
8 Fallure to glve information of infect- Fifty rupees.
' ious disease or mortality among S
rats, ete. .
6 . , Exposmg other persons to 1nfect10n. Twenty-five -
Fupees.
v () Infected persons carrymg on trade .
A in articles of food. . - |Fifty rupees..
) Infected, persons engaging in other’ L o
‘ occupations without permits. - . |Fifty rupees.
9 Failure to close lodging houses, etc. {One hundred
1. B ' ’ ‘ rupees.
10 Sending infected clothes to a » .
laundry or depositing infected e
o .| articlesin a receptacle for refuse Fifty rupees.
RESHTEN I ‘ matter, . Y
11 |(1),.(2), (8) | Using or permitting use of public- .
& (5) conveyance by an infected person. - |Fifty rupees.
12 . , Lettmg or sub- letting of 1nfected ) o
' building without a permit. Fifty rupees.
13 | (1) Failure to comply with notice for- ‘ ; o
‘ bidding work in infected premlses. Fifty rupees.
14 .o Use of book form public libraries
by infected persons, etc. Fifty rupees.
15 |(1),(2),(4) | Delay in disposing of dead body of
& (5) | aninfected person or allowing
others unnecessarily to come into  |Fifty rupees.
contact with it, etc., ete. : :
17 . Failure to comply with order pro-  |One hundred
hibiting assemblages of 50 or rupees,
- more persons.
18 | (1) Failure to take steps for the des- «  |Twenty rupees.
truction of rats, mice, etc.
(2) Failure to comply with notice for Fifty rupees.
‘ _ destruction of rats, mice, ete. ‘
24 . Failure to comply with notice pro-

Oﬁe hundred

_ rupees,




i950: HYD. ‘ACH XIif]

Screpure 1L

Infectious Dz‘seds_es 985

PENALTIES FOR CONTINUING BREACHES.

- [See section 25 (2)]

Subject

/| Five which may

be imposed

Sec- Sub-section
tiqn or clause
. © .o
71 (a)..
| @
9
18 1 (1)
19 | (1)
(2)
- 24
\ \

TEixposing other persons Infection.
Infected persons engaging in other
occupations without permit, -

Infected persons carrying on trade
in articles of food -

Failure to close lodging houses, ete.

Failure to comply with notice for-
_bidding work in infected premises.

Failure to take steps for the des-
truction of rats, mice, ete.

Failure to comply with notice for
the destruction of rats, mice, ete.

Failure to comply with notice pro-
hibiting the use of unwholesome
water.

Ten rupees.
' do
do -

Twenty rupees.

Ten rupees.
Five rupees.
do -

" Twenty rupees.







	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 

